r

IN THE

oA 673 /92
(ca 559/90)

CHANVDRESH FUMAR

V/Se
I QF INDIA o C&3.,
CORAM 2

HON'BLR M2,
HON'BIE MISS

JUSTTICE D .L
USHA S5EW,

the Appliqant

For the Respondents

HON'ZLE MR,

B A T e

o JISTICE

Apvlicant has

be quashed and the
declarnﬂ illegal.
Subsequent:

and vids

Howevei,

than one yedr of zervice as
ted if they satisfy the

cations,

since put in one year

3. The respondents are dirscted Lo consider the consss of !
the applicant.. afresh in the light of the ordsr dakted 25.1.91 j
within a period of theee months Irom the Aatz of receink of +hi3%
order. Tn case the apolicant £falfil:the rzgalirsmznts ac¢ordinq§
Lo the letter dated 25.1.9), respondenks' earlier actis-n may b=

Uk

( USHA SEN )
MEMRER (A)

CENPRAL ADMINISTRATIVE

-

ADMINILS

verbal

Lo the
lether dated 3%.1 21 dAiractions

labcourers wvith
dischargzd ian pursuance

those

sponsorzhip through Employne

il
Ias
}—_!
!J.
o
=
ot
g
T
a
l
I
0}
{1y
o
]
[¢1]
tn
oy

(

TRIBRINAL, JHT UR BENCH, JATRPIR .,

P

x XK

A Date of 21.9.94,

* v o JQ.PPLIC-"‘.]_\]T P

RESEFCMDENTS .

Mettra, VICE
T T“A’I‘ IVE

CHATIRMAN .
MU MBER .,

e Joe VAIGHTI K,

SHRT

SHRI M. RAFIQ.

*> 0o 0

D.L. MEMTA, VICE CHAIRIAN.

prayed that Annexure A-~1 dated 19.9.90

terminaticn order Jdated 26.10.90 may
filing of this 0A, this order has been

ware g iven thet

szrvils

on 5.2 .86

o f

J\
)
~
®

one year

of the Saprems Court's

casual labourers vho ars having less

on 5,226 are alsa not to e

reqiirvewents of «gg, oducationsl qualifis
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